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— I Order of thu Tribunay
e #pplicar ‘
410
" n but g - JPresent 1= T -
( ot 12 1= ! The Hon'ble Mr.K.K.Sharma :
~adoaston Pet iy, | 122.10.2002f Administrative Member.

The application is against

the adverse remarks communicated .

to the applicanf vide order

D.0.C.No.II(9)24/CON/2001/982-84

- dated 30.7.2001 (Annexure-1). The

adverse remarks were communicated

_ for the year 1.4.2000-31.3.2001.

Another prayer in’ the application
is for the consideration of the
case of the applicant for
promotion to the Grade .of.
Superintendent, Customs and
Central Fxcise.

| The applicant joined as
Inspector of Customs and Central

Excise on 9.8.84. He proceeded on -



Contd.

»

‘(L

22.10.2602 deputation in Narcotics Control

\k,\Alétxo\J\§7_

‘Bureau (NCB), Imphal w.e.f.2.8.1999

and continued on deputation tiil
30.4.2001., For the year
1.4.2000-31.3.2001 the applicant was
communicated adverse remarks by the
impﬁgned order. Tt is stated that
the feport of the reporting officer
was very good, but the reviewing
officer disagreed with the reporting
officer and gave adverse remarks.
One of the ground for giving ad#eise
remarks was - that the reporting
Offiéer and the appliéant belong to

the same batch and that the

- reporting officer had heen liberal

in giving a very géod report to the

applicant. Mr.U.K.Nair, learned

counsél‘appearing"for the_abblicant
submitted thatlthe appliéénf madé an
repreéentationv agains£ theyﬁédverse‘
remarks on 17.8.2001i (Annexuré—Z{P
followed by reminder‘issued bf’tgé‘
aﬁth@rity to 'the reviewing officer
for submitting his comments on the
ré?fesehtétionqofﬂthe applicant. In
the meanwhile, persons junior to the
applicant. had been promoted vide
order No.139/2000 dated 23.9.2002.
BecauSev.of the pendency o©f the
representatidn, the applicant's case
could not be_conSidéred. Also heard
Mr,A.K.Chaudhufi, ' © learned
Aédl.C.G.S}C.
The applicant '~ had been

communicated with. adverse _remarks

Contd./3
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and had represented against the

adverse remarks within the pericd
allowed. The authority has also
reminded the reviewing officer for
comments on the respresentation
filed by the applicant. Considering
all the facts of the case, I am of
the view that ends of justice will
be met if a direction is issued to
the respondents to take a decision

on the representation of the

-applicant. Accordingly, the

respondents are directed to dispose
of the. representation of the
applicant dated 17.8.2001 at the
earliest and in any case not bheyond
two months from the receipt of the
order and thereafter consider the
case of the applicant for promotion

as per law.

The application is treated

as allowed. No order as to costs..

P K’“"@(’x

Member
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BEFORE THE CENTRAL ADMINISTAATIVE TRIBUNAL

GUWAHATI EENCH j
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{39 ﬁpp?iﬁafiﬂ undmr seostion 19 of H
frdministrative Tribumal fch. 198

d.6.No, . BL{?\ a e u
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1. 8Bri. MJRustum Mon, In%pwmtmv;
Customs Division, Dimapur,
Mageland.

eremoxnnxunasxsne s AEplicant.

—- AND -
1o The Union of India.
Represented by Secretary to the
fevt. of India.
ministry of Finance, New Delii.

"

2a 7 The Commis
Lentral Exc
Meghalava.

BLOMETT,
Shillong-i,

The Director Ssneral,
Marcotics control ﬂure TR
“Wew Delhi.

a1
e
n

= b, T

Regional Dirvector,
Marcotics Control Bureauw,
Morth Fast Regional Unit.
ITmphal-1 Mamipur.

9. 8ri Hitesh A. Shah, '
Jurdior Departmental Rv>“@mpn1d ive,
ustoms, Excise % Gold ( Control ) Appellate Tribumal (CEBATY,
West ﬁe@iﬁnq Lawxmi Building Sround Vimmrﬁ
Sir P.M. Rosd Fort, Mumbai-1.

: sxuxnes s REspondents.

CPARTICULARS OF THE APPLICATION

' e PARTICULARS OF THE ORDER_ABAINST WHICH THIS  aPPLICATION

This application is dirscted against the Order dated

GHLTLEEEL by which adverse remark for the period w.e.f 1.4, S
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has been communicated to the present applic

application is also directed against the zotion o the part  of

the respondents is not disposing of the repressntation filed the

gpplicent  against the said order dated J8.7.491. The applicant

applicant also prays for consideration of his  case
far promotion to the Brade of Superintendent which has been held

up dllegally

|
| .
2. LIMIT

i

The applicant deolares th

-

=t the dinstant application has

been filed within the limitation pericd prescribed under section

=i of the Cerntral Administrative Tribumal Act.l1580.

DICTION:

e JURIS

The applicant further declares that the subject matter
et the case is within the jurisdiction .of the Adminisgtrative

-

Tribunal.

<1 That the aspplicant is citizen of India and as such  he
is entitlied tom all the rights, privileges and protection  as
guaranteed by the Constitution of Indis  and laws framsd
thareunder.
B E . That the applicant Joined his servivde as Inspechor o

=toms and Cermbral Excise in the vear 1984 (9.8.84) and by now

e i over due for promotion to the Brade of Cuperintendent.

During his service as Inspector, he was sent on deputation to the




N

Of{iﬂﬁ of Narcotics Control Buresuw (NCE)Y, North BEastern Reglonal
Uit Imphal, w.e.f. Z2.8.1999, His such appointment on  deputation
under  NOE continued i b S, 4L 2Eal . During zuch  depubtation
peridad the applient received the financial up gradetion benetit

vunder ACP schems.

odn
s

45, That  sfter completion of the term of deputation,
anp11r<nt was repatriated to his present department i.e. Customs
éﬁm Centragl Excise, and he joined thes Post of Inspector  in
Customs  Division Dimapur. Surprisingly  encugh, the applicant

received & copy of the order dated 38.7.2681 by which certain

adverse  remarks have been communiceated, for  the period from

to 3105208810, In fact that was the period in which the
apul: sant owas on o deputation in NCE, Imphal.
A copy  of  bthe wsaid communicstion ciated

ST L2 ig armeded herewidh and marbked as

' ANNEXURE-1 .

4. b That in  the said Annexure-| communicabion Lhe
assesament  endorsed by the Reporting Officer in part illﬁ 14 3 5
JVery good"  bub the reviewing asuthority refused to  agree ‘with
the remarks of Reporting Officer. To that effect the Reviewing
Officer has given altogether 3 (Three) reasocn  for st
disegreement. Tt odis pertinent to mention herse  that the
«upvﬂlnfrwdznt MR iﬁ the Reporting Officer to  the Qﬁwiicant
whereas  the Regionsl Director NCR (Respondent Ma.% ) is  the
Reviewing Authority Both the Reporting and Reviewing Officer were

zlen deputationist from the ssme office i.e. Customs and Cemtral

ip]
~
£ %
%
>3
-

Eucise o The applicant immediately after receipt of  the

ommunication, preferred s representation deted 17.8.38481 to  the

Acditiaonal Commissioneyr (FEV)Y  Dentral  BExscise and

i



Rempondents  No.$ with & witerior mobtive to wvictimise the

| y

d

of the matter .
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Brillong, highlighting the

1
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& copy of the said representztion gated

!

17.8.2881 sa anmexes herewith and mavked 38

ANNEXURE-2,

4.5, That the applicant begs to state that from the reasons
cited by the Reviewing Officer ( Respondent NoW S ) are vague  and
Sndefinite. In fackt it doss not carry any meaning at all. It is
pertinent to  menticn here that one of such ressomn  1.8. PRason
Ne. @, indicates the i1l mobtive of Respondent N3, in handing the

satter. In the said clause, & the respondents No.d indicated his
disagreement on  the fact that the Reaporting ﬁffic&v of the
gpplicant  being his  batoch met  in their Parsnt Oadre, the

mind

~
ol
“h

amsesement made by  him shows total non-application

Lo ever the matter. Thim

without any  further detailed disou

reason in fact does not carry any meaning at all and same rather

v

depicts total non-application of mind by the Respondent no.b%. It

iz stated that the Superinbendent being the immediate superior ta

13

s

the applicant is the fittest person to ko Caia tﬁa tacts and flgures
af his  Junior, and this thus cannot  be a Tactor of sueh
d)wmg“*wmaﬁtg NMeedless to state bere that the other two  reasons
of  disagreement by the Respondent No.3 are also  baseless.  The
very root of such dissgreement is the reason Mol P sz disgussed
above  and  that in fact affected the Respondent Ne. i  in making
further remarks. Taking into consideration the submission made by

the applicant in his representation it is arystal cmlear bthat the
| 3 k

applicant recorded thess advense remarks wi i thowt any basis. Apart
from  that in the instant case the procedure me 2 ant for  recording
adverse entry in CR has not been followed hy the respondents. The

respondents before recording of aodverse entry in the OR ought  to
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have communicated the espplicant in the form of an warmming, but in

the instant case no such procedure has beenm followed.

o

i
bt od
o
faJ;
F

e
i

fobe that the applicant begs Lo s

b1

tha

representation  submitted by the applicant  Annexure-d 3 dated

1788881 against the aforessid adverse remarks were forwsrded to

the Respondent No.3  for his comment, and to that effect the

Respondent  No.2  dssued a letter dated 28.8.2681 enclosing  the

representation .

i

A copy  of  the letlter dated 28.8.3d81  ix

annexed herewith and marked as ANNEXURE ~35.
4.7, That even after a laps of abouit one vear the Respondent
Moa.d, has not yeb communicsted any reply / remark in terms  of
AN e suTe -3 i@tt@r dated 28.89.2065. This fact clearly indicates

the fact that in reality this remarks bave been  made onily o

victimise the aspplicant with some ulterior motive. It ds  stabed
that till date no communication has  been  received by the
gpplicant  as well as the Respondent No.2. During these period,

e Respondent dNo.2 decided to promote number of  Inspector  of

Customs and Dentral Excise to the Grade of Buperintendent CDustoms

"

aridd Dentral Excise. The Respondent No,2 thereafter issued anothsr
wreer  dated 2B.8 S9EE to the Respondent Mo, 3 who &t presently
wmrkéng‘ urnder } CEGAT  » Mumbai  as Yuniar Deparitmental
Hepresentative, requesting uim‘tm submit the comments on the
Arimadure-2 representation submitted by the applicant at an  early
jate. Inspite of such repeated reguest the Respondent No.B is vet
Yoy submit his report.

A copy of the said letter dated 28.8.2082 is

anrexed herewith and marked as ANNEXURE-4,

toy shate that im the meantime

.
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dated
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o

Inspectors as on 1.3.3208082 and the other dated

WL YL IEEE are annewed PARNNEXURE B and 6.

o

the applicant begs to state that the applicant

ese  Tfactuazl aspect of the matter submitbted yet

azmentabion dated 2.9.20402. to the Additionsal

Customs and Cenftral Excise, Bhillong, but same

toin positive.

# ot  the said gmentation dated

i e 74

LR

o ie arnexed herewith and marked  ag

ANNEXURE -7 .

the applicant begs to state That due to non

case for exspungtion of adverse remarks, the

has not considered his case for promobion to  the

medent., 16 is stalted that the Respondent MNo.d  ie

for such delay in finalisation of the matber.

to communicate his remark even atter

o1 the Respondent Nolod  and

oy

18 year by

while malking comments like " no inclination of

applied hise mind . The Fespondent No.B, who is

~

letter issued to him on 28,8281 followed by

=

cannot endorse i respeotb

%"!
i

his remark

work®, Th clearly dindicates the malafide



irvention  of the Respondent No.% in recording the said  adverse

Tems

or
~i
o
11
¥

i

against  the applicant and 1t can zafely be concluded
?ﬁgt the entire remarks recorded by him thus vague and without
any  basis. Even the respondents No § before recording adverse
%ntry i the UR of the applicant has not issued  any  short of
warning  etoc. as reguired wnder law and on this score alone  the

impugrned  order dated 37,2081 is not sustainable in the gye of

! : P— B .
Law and liahle fto be set aside and quashed.

It i

BH
ifi

a fit case wherein the Hon'ble Triburnal may  be
pleased to enforce the personal appearance of the Respondent No.S
efore this Monble Tribunal to explain reason for such delay  in

handling the matter.

4uii. That the spplicant begs fm'ﬁtat@ that in terms of the
promotion  order  dated 23.92.20842 most of the junior have heen
prompted to the grade of Superintendent ignoring his cese, only
in the name of so celled adverse entry. The Respondent N@.E being

the competent authority ought to have punished the Respondent No.

/ . : ' . . o . . :
for his  such  idnzction and  insubordinatbion. Under  these

circumstances the Respondent No.d ought to have acted of its  own
gl ought to have finelised / disposed of the reépresentation of
the capplicant ( Annexure-32) without taking consideration of  the

remark  of Respondent No.3 on the count of inordinate delay. s

per the provisions contsined in various Govt of Indis‘s 0.M, the

pondents  are  duby  bound to dispose of  the represenkaltion

agiinst adverse rvemark within three monthe, but in  the instant

cage  thers has besn complets deviation of such guideline and  on

Ll

his score alone the impugned order is rot at all sustainable ang

lighle to be sel zside and guashed.




oy

Lo The applicant craves leave of the Honble Tribumal  to

the said guidelines at the time of hearing of the case.

4512, That the applics o state that the Respondent

is oin habit of hara

hardingtes in gll  possible

manmer. It was during the time of repatriation of the applicant,

\' i
bhm Rezpondent No.d refused to pay his due TVS  and put an
i

PﬁudfﬁPm( it in the Last Pay thuofe{ te of the applicant that he

‘:
I!

18 nobt entitled to TTA. Leter on the higher authority modified

the wmaid endorse In Tact the Sri R.E.D. Singh, the Reporting

DfFficer of the applicant was  the idmmediaste  Junior  to the

Fla:

pondent  Nol.3 dn NCE. The Respondent Ne.® was  the Reporting

)

wﬂﬁiter af said Mr. R.E

LhBingh, ¢ the reporting officer of the
mppituanl Poand  while writing the C.R. of Mr, Hingh 4 the
Hempﬁﬁdeﬁt Mo 3 oss usual recorded adverse entry sgainst all  the

i ,
colums bt same was reviswed by the Reviewing Authority., Those

D

examples are only dllustrative but not exhaustive. At the

relaevant point of Lime there wers few more Inspectors of Oustons

antd  Central Excise on depubtation to NOE including Mrs  Singh sz

well' sz the Respondent Mo B, and  the Respondent No.d o with
1 L
‘ .! .

witerior motive spoiled the careser of all the ssid Inspectors,

whn were due for promotion to the FPost of Superintendent.

[+
i
4ni35 That fthe applicant begs to state that in ferms of the
i
pﬁhm@timm orderas dated 23.9.28682 most of the juniors hsave been

g:vrw penefit of promoticn to the Grade of Superintendent

& the

pf the spplicant. However, the sald order dabed

H
i
R
.l
1

having regard to the urgencoy in the matter the applicant has come

JREED ds vet to meterialised in terms of posting and as  such

this Hon'ble Tribunal praving for a speedy redressal  of

N
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Fespondent  fNo.? motb

posting of these
bLeep ong Fost

varant for

the
finalisation

4.14. That this spplication has been made bornafide  and
spcure ends of justice.

e & CIUNDS FOR RELIEF WITH LEGAL PROY

IS TN s

-~
-~
ot

...J

b

aotion  on the part of  the
in dsswing the impuogned order datved FE.7 2001
puidelines mentioned

vippigtion of the

i

ghove i per se dllegal
same i 1i

arbitrary and same isg Tighle to e seb

s
=t anide and guashed.

LI For  that the respondent Mo 3 with an wlterior mobive
ag - recorded the adverse remarks in the CR of the applicant  and
a5  such same is nob ie in the eve of law and 1iab
e aet aside and guashed.

B3 For that the Fespondent Mo &, has scbted condrary to ﬁhe
sebtled principles of law relating to recording of adverse
eﬂhriéﬁ without affording him any opportunity of hearing  before
sueh achion and a2s sueh same i3 not sust
@ﬁﬁ, liable to he BRL A

ainable in the eve of law
ive being violative of Art 14

gne 14 of
the Constitution of Indiaz and laws

framed thereunder

5L 4

acdverse remarks conbtained in the

Armexure -1
arder datec Bl de vague, indesfinite and it deoes nob
s h i

any: meaning same i5 sustainable

anc

is not i the eve of
and liable to be sel aside.
g

i

Inspector

2 R

applicant,
of the O/

i

A



BB, Far that in any view of the mabtbtar the impugned action
af  the reapondents are nolt sustsinable in the sve of baw  and

aaide and guashed.

‘:ﬂb]ﬁ e

The app ant craves leave of the Hon'bhle Tribunal o
advance mare grounds both legal as well as factual at the time

of hesring of the case.

]
™
ax

GuRETAILE OF REMEDIEDR EXHALUETEL

That the applicant declares that he has exhausted
a1l the remedies aveilable tag  them and there is 17

[+

alternative remedy available o him.

Y. MATTERS NOT PREVIOUSLY FILED OF PENDIME TN &N

"t

The spplicsnt  further declares thalt he has ok
fi}eﬁ previously any application, writ petition or  suit
regarﬂiﬂg the grievances  irn respect  of wivich this
apf}iﬁatian' igs  made before any other court o any  other
BEﬁFh; of the Tribunagl or any olher authority rer sy such
apﬁlifatimm c writ petition or sult is pending before any of

Lham.

2. Hiiif“ BOLGHT FOR:

Under  the facts and circumstances stabted sbhove, the
applicant most respectfully praved That the instant application
bre sdmitted records be called for and after hearing the partiss

that may be shown  and on perusal  of

o the  CRUSe Or CRUses

® o

records, be grant the following reliesfs to the applicant:




considerstion

14,

AR. LIST OF

Hal. To set aside and quash b
Contained in the order cdated

provide all consequential

applicant.

S, To direct the respondent

applicant  for promeotion to the

and Central Excise, without taking

entry contained in the Anresure- -1

consequentis

2] servics

ermefits

3.3, st of the application.

Ay other d

entitled to under the facts

deemed fit andg RTCDeT.,

Fe INTERIM ORDER

PRAYE]

) FOR:

Under  the facte

arcl

applicants  prays for an interim

consider  the case of the applicant

Superintendent, Customs and

the advérse ertry

communication dated 38.7.906801,

nnanxnn::uuuunnax:nnnzunxunn
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£« Date
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Ffs stated in the indes,

oy g

e

N3RS 1 B

service benefits  to

Grade of
into consideration

arder

relief/roliefe te

and o

civcumstan

arder

Central

e impugned the adverse enbtries

(Bnnexure-1.),  and  to

present

% to consider the case of the

Superintendent
the adverse

dated LT LESEL, with a1l

which the applicant ie

ircumstances of the case 2l

wes of the game the

directing the Respondents

for prometion to the post  of

Excise, without taking into

a5 reflected i Annesure-—i
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VERIFICATION

o

I, Sri, MJRustum Mon , eged about 47 years,

Cusitoms Division, Dimapur, Nagaland, do hereby solemnly affirm

ratements made in parge

U

raci veritify that the

graphs \wzJBQ }“:‘1%\ mMS, "\s‘b '\‘\\\" oud S0t are true bo

Ly 2 2 § wowm oz = oz o8 » % B M R T E X X

RN A

. . . 3 - A A o A a L
my  knowledge and those made in p:xar‘-:—;,c;z"-a;':rr"sﬁa“‘3,).“..\3,)‘\'&"?4[‘.5?7}\}’.a \‘ 1

are  also  true Lo my legal advice an o the rest are my humble

submission before the Hon‘ble Tribunal. 1 have not suppressed sny

material facts of the case.

And T sign on this the Verificstion on this the 18th

ey of Oot.

3
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'ééﬁ,@ -~ OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE::SHILLONG
":;, :\ -,J . -
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Dated !
30 JuL 750
Subject:~ Adverse remqrks contatined in the Confidential

report for the period from 1,4,2000 - 31,3,2001
- Communication of.

L N R RN

The following 1s an extract from the report on your work
.during the pertiod from 1.4.2000..~_31:3,2001., T

§

PART - III ASSESSHENT BY THE REPORTING OFFICER
1, | © Quality & work(Evaluate with referéfice to 1AtslIipence--

knowledge of Law and procedures, attention to relevant

detalls, ability to.analyse problems and find solutions
Judgment and sense of proportion) ‘

B REHARKS := 7he officer reported upon is very intelligent,

Ko o ot S et e,

- ‘has indept knowledge of law and procedure, gl
s ays comes up with solution, 1is very judicious
officer,
- Yery good.
2. Promptness in attendiﬁb‘to work( Evaluate with reference
to fleld duties gs well as ofrice work and apecially with
rererence to reduction o/ arrears and preparation and 3ub-.-
mission of various reports, returns gnd maintenance. of .
records,) f
REHARKS := The officer reported upon is prompt in attendiong
duties both office and fetld, does not keep any f
_thing pending, peepares reports and returns
.. tlmely, maintains records very properly. :
J'-‘ - C -~ Very good.
3. . Industrykand consclentiousness,- T Tt oo T
. ] Ve - i, .
' . REMARKS 'i= The officer reported upon is very hard working
L and also very much consious of his duties, -
* . - !n
: - Very good.
w4, Executive abtlitles displayed (Evaqlugte with reference to |
~ inttiative drive. ond readiness to gssume responsibility)
REWARKS := The officer reported upon has got all erecutive
R : . abllities - glways comes forward for taking ;
T e S Ce ‘initiative in-doilng-work_-with keen sense of :
responsidiliity, .
~ Very good.
5. . Discipline. ;
RENARKS t= The officer reported upon is very well at§ctp1tn~f
- ~sea officer within office:and_ouggtde orffice, i
- | . - Very good. -
Punctuality and attendance, o T TTTOT e

RENARKS := yhe officer reported upon is very punctugl in

attending ofrice - alvays comes to orfice in
time aqnd . leave office in time,

— = Very gooq.

" Gontdihotba ..P/(?
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Other observations, 1f any.

(a) Mention here any other Jactor worth spectal mention e,g,
health, family problems, indebtedness, addiction to drink
and gambling, temperament, resourcefulness etc, which have
a bearing on the Officer's performance,

REMARKS :~ The officer reported upons maintains sound heaqlth,

has no famtily problem, is not addicted to drink
and gambling, has always smiling face.

" = Very good.

(b) Spectal aptitudes-(Mention here spectal aptitude, 1if
any, such. as skill in noting and drafting, tariff clgssi-
Jication,’ valuation,” intelligence and investigation work,
administrativgfwpnkgxﬁtatistical analysis) '

. %, ) : . .
REMARKS :~-The officer reportea upon has skill in noting
& drafting, is commendable -in intelligence ana--

investigation work hgs administrative quglities
and statistical knowledge '

- Very good.,
Integrity.,

REMARKS :- Beyond doubt, - Yery gooa.

REMARKS OF THE REVIEWING OFFICER

Length of service under the Reviewing Oﬂftcer.
REMARKS :- One year,~

Do yo&'agree with the“Reporttng Officer iﬁ’regaﬁd to his
remarks on the resume of the work done by the ofrficer as

contained in Part-II of the Report ?°If not, indicate briefly

the reasons for disagreeing with the Reporting Officer and

the extent of your disagreement, ' Coe L

REMARRS :~ I a0 not agree with the remarks bf the reporting
officer for therféllowing reasons.

e T'he offticer gathered no intelllgence,adoing the
reporting pertod, of any vaelue, He dla not make any case. He
was sent to conduct some follow up action in Imphal, However
he dia not know how to conauct q discreet enqguiry and could
not come up with any re§Ult when queries Dere Tiade on rile
or detalls were asked the Piles were never returned by the

officer, He daid not mgintain his Case flles, Pages were iUfi-

number and documents were missiong, It was only not insistent

prodding that he updated his Piles.

‘ @;)thwneggrttngwgzﬁjggr 18 of the same batch

in their common parent cadre, Customs & Centrql ixcise, It is
possible that shri, N.,R, Mon may be promoted before his
supervisory orricer in théir parent cadre, Hence the super-

visory/reporting officer has written platitudes in his version

of this ACR,

ool Contd.... P/3
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3. Perusal of the technical and case files neintained/ -

./O{ ~vx¢z?ger the charge of this officer shows that he has:gggg’gijﬁlg knew-

/4 ‘#age or the NDPS Act. He can not come up with any anglysis, wNot only
//I <Ts his performgnce not competent, he shows no inclinatton to improu .
1e over all assessment of performance and guallities.,

et v P e v
- T

REMARKS"ﬁl@333;&y7@QAN§§¢Qﬁ?dandktnéi;nqtionzto;gork, He did not
- o apnther any intelligence or’ book -any -case,’ He does not
--Xnow the NDPS, .Act,nor. has he made any effort to learn

R F ﬁ;;tiééﬂhis:Lﬁigniégnﬁﬁingm&the;casewftles handled by him.

"~ T¥Hesdeliberately-stayed awvay without prior intimation
' from head gquarters on a day when a bail hearing in his

case was listed., In cases where investigations were !
handed over fto him, follow up or others, he did not know

how to conduct discreet enquiry and would not put #p

files sent back with remarks. The officer?*s performance
is fPOOR’, ' »

,
/

' EEEEREERERXEN RN AN I A B

I hope you will endeavour to over come the shortcomimgs
pointed out, - '

Representgtion, if any, in dupltcate_agdiﬁst the adverse
remarks should be submitted by you within one month from the date of

.. ;'T’ . . ' 3 ,.._' r ,.,,....‘ --'--v-t;-'__- N
- / N - \'S QAR 4 o
748 \\

,..

v

receipt of thig letter, falling which no action will be taken on any.: .

such represgtion.
:’ :@t?§§ké§¢‘@gknpbleagehthe'rqce%ﬁf!gfﬂtﬁis letter.
e co Yours sincerely,
| shri, ¥, :Rustum Non,

Inspector, ., -* : g S o)
RBC Range,Central Excilse, : A
Digbot, ~ ' ?w,o
\ . : { B.THAXAR ) .
i - ADDITIONAL COMMISSIONER(P&Y
,;.«"{?
-&...,.}’<
ot
x"‘,'if
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/S l RELHURE— 2
e | b |

The Additional Commissioner ( ® & v )

Cenltral “xcise and Customs,shillUng - - —— -

Subject;-;@epresentation'against Adverse Rem
in the confidential reporlt for the
1.4,2000 to 31,3,2001

arks contoined

periovd from

Sir,

84 dt.30/7/2001 received here on 10.8,2001 through the offji
letter Cno°11(9)2/con/ACR/DIG/QOOO/35 dtp10,8,'01 of the As
Commissioner,Central zxcise,Digboi on the above supjaect,

In this regard I am compelled to give the following e
Facts and points in rejecting the baseless,malicious and vindic—
tive allegation in iny ACR report by the BReviewing Officer on the
period mentioned above . _ '

Please refer to your letter Doe.C no;11(9)24/con/2001/982m,
co
5t

R P

* \

...

t. Gathering no imformations etc i— Written intelligence report
may nolt be submitted but verbal ‘intelligence reports weme
collécted:many times and reported through athe Superintendent

, who later 'intimated the Regional Director, Sometimes we had

: diScussidn dn his chamber for further necessary action for
' drug related matters., So, this allegation-is malicious to

victimise 'mé on flimsy ground. '

voone Bk i ' '

Noh making Yof cases etci~ Yes, no case was detzcted/made aftey
the joining of Che Regional Director in NCB, Imphal. He was

the overall i#e supervisor for the field as well as office
matters, Amspitenaf His orders were strictly complied and
executed. Tnspite of cuch busy schedules I had assisted Lhe
lmphal Customs Preventive for s=izure 0of .90 kgs of Ganja from

L - the Imphal Head Post Office which was booked vide case no, 1/

, NDPS/IMP/2000 dt.14,7,2000. Due to his over-emphasised on co-

‘ ordination work wilh other agencies such as police,state ex-

' cise,NGOs on drug related matters, I have travelled and tour-
ed the drug sensitive areas of Nagaland,Mizoram, Arumachal Pr-
adesh, some part of Assam,Ukhrul5Semapati,Imphal East and West

. ’ and rehabilitation centres in and around Imphal town during 4

! ‘ this period.ln fact,there was no time for ambushing cladestin-~ .

‘ ely smuggled drugs in order to avoid his wrath on us,Altoga- °

ther 3 to 4 months were spent for co ordination works,His ex-

pectation from me to act like a Hindi Movie star Hero is not
possible for me, $o,the charges are baseless, :

N
°

§
\
i

A

" 3. Follow up ractions/Discreet wm enquery etce - nhatever follow-
. up.actions,,assigned to me were executed properly in consulta-.
tion with{the Supdt . NCB, Imphal after conducting discreet enq-
uery/ies ‘whenever required,Aftexr such enquery he was imformed
either verbally o1 in written.If he was not salisfied il is
beyond the capacity of the office under his supervisor,

4, Files not return/documents wissing etcs- Not s single file

of the orffice handled by me were missed nor I roceived any
complain on such missing tiles from him.I had handled 10 Ccase
files apart from other related day to day files such as leave,
estt files etc during this period.On 27,4,2001 I had submitted
detailed files handled by me which were received Ly him withou
any complaint, ( copy enclosed) !

5. Non updating of files etc i~ Whatever files of cases to be Uup =
dated were done accordingly.The selzure cases of (992,193, '949

‘99 and one casw of 2/2000 were all updated . Pre~trial dispusalj

vrders on all thes: Cases were also obtlaind from the NDPS cuur:

arnetnd - lmphal during this Y9 1 along with other 1.0s were made Lo,
e do thé work of the deptt.SPP as he did not wamt Lo clear the . -
bill p@nﬂ%@g of thie & SPP,Yet charges me of non-updating of !

. Sy -
- N

e e o R ey
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—\*~  ANNEXURE—
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P, T SPY was appointedapngaged by th duptt ho dBalm wish

! ) . g ! . . AR g . i i !

couit antbers of the depttdie had unuercetimated me as welld

nle ae

J
dada -~} BARN | Ay M S . "‘ B ‘o . IS ES L] 3 '
bis staffs.bo, Lt may e trzabed as concoguad wnd has@- t

o _ , Lot hzaling on § Tn order to atie
a religious Function wish gy family to b hold{alzoeady)
Khongjon village(amuut 50 leme From Loehal)Chandad g
Mantpur I had avalled casusl leave granted by the e
10 #h £o 13th sf Mazch, 2000 along with statlon lew
ssion.dut due o heavy rain and non avallability o
portution to reach Tmphad iy e 32N, Loouldd ruachad
al only on 10=3-2000 and aft@ndeJ%hu o day,l o was 50
glih a MM Foo nol avtending court on Ball hearing case
o 4 Aede2000 and charged me for colluding with tha aucussd
in connection with gase nu.ﬂ/HSB/IHPfGANﬁA/QOUO dt 18-1-2000,
e T owas not awmare af the jearlng dase Badney Sioted on 4=l '
5300 nex L was infozmed by the office/conrt X nesponidedtine
CkG by flatly denying the charges lavellad a NSt me.ALL
who 9 hearing cases of this case ware allendsd puntudtly.

i. Mo inowradge of hOPS Aunts cteoy=1 disagreed this chorgas as

I HAd undegyone toakning cum workshop-@n_ND?S,ncis_in F e iom
Tuany 2000 at Delhl as-well as deall the concurnid £iles T
in she ofidce regularly. ——

8. He nolination to_itpnove werks etes- 1 had Jjoined this dd-
nezriment as Luspechoy e Gene1934 .1 had been lealling skt
e works and laws continously. 5U engas LY P compatant

is p@rhaps Guis Lo Nonep apering i .

) CTALL daho, hepd has oot gy cepli Ldontdiy o

{perinaps hz hav spounded iE) Insphte Of  wopouestony ula

watarn theusame.xepeat@dly noe ay sarvios buoks wanh To thim

eLu

nevi place of poshing L. G, Rahyges Digbol artol A hapss o

woyd than thiwe months. n the apgonca of Idandilty cord and
pice Lbooks Tam Facing mentally and Financrally insecured,

and in ture goeatly Dampels My day o day offisialk duiles,
His ulterior motive and pesimistic a Sibads oy glving e
ppoabie after trouble py withholding the above docupents as
long a8 ppssible shows nle raal inténtion to osub hraga oY
my ilghex promation and spoill my service carc@r.He had alsa
Lhrsatendme by ghowlng me ACR Form 3£ 3 disobejod hidtia 30
guestion OF N9 inclination Loy Amprova my wodk Qo not arlse
at all%iﬁguhis cencnction and basaless allegallon only.

S .

9 Wi

da

Jz

)

S by R c! : T . ' :
s;ééenﬁricity «nd inhumgn nature disclosed—on Lhe -sudden .
sth of Shxil HoPoKumar, Ledeb, Dipector Genecal, NCD,Jelhl L
no,2001. by distalbuting sweets to all tqQ st aflf
~ aifice, Imphal (out of happinQSS),insteadimunrn;mg fon the
; death siruck me unimaginaily.lis sonstant ancusation and

terming us such as oNnPLratorsy Liars, thiev.a, cto made us
untearable te hear and work onder him,9o 1 have decidad o
net repatriaiion padore the uwmpl@tiﬂn‘mf ry depuiation
viod as I feared fox the spollsge ol wny S92 S0 o
Iogoel repatrlated Lo porant depariment on

. N D . KRV R Y
Py A MO
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Tn viow =i ©
Achvarnge pematls L Ry A

oy
R N
crlhect pussilile,

he above Toete and
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report woy Kludly oe intpimgenoat wie

dnaloge as abovs : Your' s Falihiwily
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: TSDEFICE  OF THE COMMISSIONER OF CENTRAL EXCISEs 1SHILLONG
i =5, o |
[ - ' B ' o : | - I-“ ‘
R CeNOLIT (92&@01@42001/503} , Datedl;2_8 AUG 2008
Co - - o s R AN g
Toy ) L ‘ !
Shri. H.A.shah, o f
Regionay Director, ' o |

Narcotics Contrel Bureau,
North Eagt Regional unie,
Videocon Houge, 1at Floor,

. gggggmgizart Imphal = 795 001

Subjectg- Adverge remar .
pOL‘iOd .fI‘Om lq4ozooo had 3103

«Mon, ,Inspcctor,ag;inat
Confidentiai“febdrﬁ‘faE the
«3.2001 foriyourhCOmnonts being the Re-

f

Perfod from 1.4.2000 - 31
viewing Officer,

The above Iepresentation alongwith your commentg may
be returned to this Office at the earliest,

Enclo 3~ Ag above.

{

i ’ ‘ _ { BeTHAMAR ) . o
ADDITIONAL COMMISSIONER (Pt
/



T e L A e e L
e T m———— T

VREYURE— 1

CONFIDENTIAL
IMMEDIATE

A

GOVERNMENT OF INDIA B

OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE
| MORELLO COMPOUND, SHILLONG - 793 001

C.NoJN9)8/CON/20%////@7 i - " Dated__4 8 AUG 2002
. Shri. Hitesh-A. Shah, 4 | o

Junior Departmental Representative,

Customs; Excise & Gold (Control) Appellate Tribunal (CEGAT),
West Region, )

Lakshmi Building, Ground Floor,

Sir .M. Road ¥ort,

Mumbai — 400 001

Subject :- Adverse remarks contained in the Confidential reports for the
e Period from 1.4.2000 - 31.3.2001 in respect of Shri. N.R.Mon,
- Shri.V.Hungzo, Shri. K.N.Singh and Shri. T.B.Singh, all Insprs.
: - Non-receipt of comments reg. :

KARKAKAKRARARRRAARAKK

Please rgfér to l_hi;‘Ofﬁce's letters under even—No.1047 dated 06.09.2001,
C.No.II(9)24/CON/2001/1033, C.No.11(9)26/CON/2001/1032  and C.No.11(9)27/CON/2001/1034
dated 28.08.2001 on the above subject. L

Your comments on the representations submitted by the above-mentioned
officers on the adverse remarks recorded in their ACRs for the period as mentioned above, have not yet
been submitted Gl date. You are therefore, requested to submit the same immediately to enable this
Office to dispose the cases at the earliest,

Treat this as MOST URGENT

&l .. %/a/

T | | | (B.THAMAR)

il - ) :

© e m—— =
' . . o
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SENIGORETY L-:a'g'_m@Enggﬂmmfﬁ:@m@goa @'1.95.2@@1._"- .

4 Si..Nof ,

- §z§ hi

‘Name & Educational Qualification

~ -

“TDate of Birth

Date of

| Apptt in -

Gowt. service

Dateof

confirmation

inGovt. . -

appom}memi. ¢

_ aslnspector

DR/PR

as

Inspactbr

Remarks - . o

ps

07

08 -

02 .

.03 . .

04

05

- DR

Slba Prasad Neog, B.A

59.08.52

T22.07.76

101081

22.07,76

Bikash Kumar Saikia, (1), B. Com.

01.01,57

~T08.03.85

13.05.87

08.03.82

-DR -

Chandan Kr. Chanda, B.A

10.1255

25.01.77

13.05.87

18.0182

DR

Chandan Biswas, E.Sc

24.07.57.

~01.04.82

13.05.87 .

01.04.82

" DR

U T

Dibakar Choudhury, B.Sc

-07.10.57 -

- 09.07.82

13.05.87

09.07.82

DR

Sudip Kr. Nandi, B.Sc

01.0251

01.12.82

16.11.82 -

PR

Amit Kr. Deb, Matric

01.1041

~.06.04.74

-01.12.82

16.11.82

PR

27.01.52

03.02.74 -

01.12.82 -

164182 |
20.06.83.

PR -
DR

Smt Lilyda Shangpliang, (ST), BA
Pankajlal Singha, BA o

28.01.60

20.06.83

"13.0587

Tarun Kr.' Singha, B. Sc

- 010257 -

221083

-13.05.87 -

22.10.83,

bR

Pannalal Singha, B.Com

30.01.58 -

- 20.06.83. -

-13.05.87

20.06.83 .

DR

hok Kr, Dey, B.A

. 10.06.53

©10.04.78

01.08.83

15.07.83 |

PR

‘Smt H. Memcha Devi, B.Sc-

011257

] ~05.05.83 -

--13.05.87 -

05,0583 | -

DR~

Debashish-Mazumder, B.Com

b 22,0157

~.02.0583

"43.0587

02.05.83

DR

-~ | Jamkhogin Haokip, (ST). BA

01.03607 |

-30.05.83

T13.0587 .

~ 30.05.83

DR

1 07.12.50

1 .14.02.78

01.08.83

- 05.07.83

PR

Smt Hilda Mary Svnrem, ( ST) PU :

Abdul Mutalib, B.Sc ..

040157

.31.12.80

-13.05.87 -

—07.0783

DR

"-;SUJtthshra BSc

~A7.01.59

--08.09.83

- 13.05.87

~08.00.83

DR - :‘...

T 20.0956

06.10.83

- 30.05.87 .

-.06.10.83

DR

Syed Taffique Hussain, BSc .

| Dhani Ram Das, PU

T 07.02.50°

26.02.78

01.08.83"

. 22.07.83

_PR

PR

" | Pabitra Kataki, B.Sc.

©.25.12.57 -

02.0583

'13.05.87

- 02.05.83

..~ | Jasabanta Mazumder, BYC

~18.05 83

-13.05.87

:-18:0583

DR

T ;151056:-

- 05.05683 |

-13.05.87 .05.05.83

T DR

] Rajkumar Kalita, B.Sc..
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158,

Parag Kr. Baruah, BA. - T a

01 - 02 03 04 . 05 05 08
V24, Dlls Debajyotl Sinha, MA 10.01.58 15.06.83 « 13.05.87 - 15.06.83 DR . !
V25, | Ganesh Ch. Shamma, BSc - - 01.0359 040883 |, 130587 04.0883" DR 1,
/26.- | Joydeep Dutta, BCom ~ - 01.09.56 . 01.0983 | 13.0587 01.09.83 DR ,’
v27. | Hom Prasad Sharmah, B.A 200157 221083 | 13.05.87 22.10.83 bR | - o A -
v28. | Swapan Kr, Nath, BSc 01.01.58 '07.09.83 13.056.87. |~ 07.0983 DR -On Deputation with DRI, New Delhi
“28. .| Tridip Ch_ Ray, BSc 18.01.57 | -30.0883 | 413.05.87 30.08.83 DR , N
v30. [ Rahul Sinha, B.Sc 29.11.58 13.05.83 - 13.05.87 13.05.83 DR - On Deputation with ORI, Siichar
731, | Imdadur Rehman, MiS¢ 03.01.58 07.09.83 . || 13.05.87 07.0983 DR T
/32. | Sagar Kr. Dutta, BS¢ : . . 310857 . 11.07.83 © 13.05.87. 11.07.83 DR~
~33. | Dwigendra Mohan Das, BA . "01.09.57 19.09.83 13.05 .87 $19.02.83 C i
v24. | Nikendra Singna, MA . 02.09.58 02.05.83 13.05.87 02.05.83 DR
v35. | Naziruddin, BSc _ -+ 04.10.56 - 20.0683 | 13.0587 20.08.83 DR . : )
436. | Sudip Kr. Dutta, BA__ . . 31.12.58 10.05.83 -.,]. 13.05.87 100583 DR On Deputation with DRI.Silchar B
v 37| Hem Chandra Kaifta, BSo(H) | 010157 1 07.0983,| 13.05.87 07.00.83 BR T = é
38. | Dambaru Borah, (ST) T 01.07.55 08.0683 7| 13.0587 08.05.83 CR
/3S. | Debeswar Chandi (ST).B.A 01.03.58 17.0983 - {: 13.05.87 - 17.0583 DR
40. | Prafulla Kr. Taye, (ST),BA." 01.10.58 . 06.10.83777=.13.05.87 . - 06.10.83 DR
a1 - Thangchuoilo,. (ST), BiAz .- 01.03.52 16.05.83%%*:13.05.87 16.05.83 . DR .
42 | Tushar Kanti Sen,B. Com (H) 15.01.57 16.09.83 +/| 13.05.87 ©16.09.83 DR [
v43. | Niharesh Nandi, (SC), B.A _ 01.11.56 10.11.83 13.05.87 10.11.83 ‘DR - ’ A
v44. | Lsrho Krelo, (ST), B%‘.—_-__ﬁ 01.03.60 12.10.8 ¥13:05.87 12.10.83 DR - '
V45 Sakkam Kilong, (ST)!BAWM4—- . - 04.08.59 - 01.10.83881iX13.05. 87 | 01.1083. - DR - R e
v46. | Dilip Kr. Gogdl, BSW-. : 010956 -.| 11118 $703:05.87 .~ | 11.11.83 DR~ =
v47.-. | BibhutiBhusan Bo SC v - 01.03.57 06:10.83MgNM13705:87 © ;. 06.10.83 DR et aie Y
48 | Shyamal Kr. Dutta, BSeM i | -25.01.57 01.11. 83+%l7413.05. 87 1. 01.1183 DR :
v49. | Ashok K. Chakrabol’f-Y.:B Sc~—“—..~, : 01.11.58 01.02. 84=¥ﬂ» 13.05:87 . 01.02.84 . DR
~50. - | Khagen Borah; B.Sc. et i, B -1 .01.01.58 01,1183 - 13.05.87 . .01.11.83 DR: -
v51. - | Bijjoy Bhusan Baruah,. ... |- 01.09.59 07.09.83 | 13.05.87 - 07.09.83 DR
v’52. | Phani Bhusan Roy, B.Sc 01.09.56 " | . 05.0983 | 13.05.87 .| 05.0983 DR
v53. | Dipak Kr. Deb, B.SC ] - 16.01.58 06.09.83 | -13.0587 06.09.83 CR
v54. | Basudeb Bhatacharjee, MA . 23.0258 26.09.83" 13.05.87 26.09.83 DR
v55. | Imranul Goni. - - R . 11.10.56- | 241083 | 130587 241083 DR -
~56." | Subhasish Guha, B.Com . 03.03.60 06.10.83 130587 | .06.10.83 DR
57. | Dilip Kr. Chettri, B.Sc 01.03.57 | 19.0283 | 13.0587 250583 DR o T
12.10.58 10.1183 13.05.87 10.1183 DR On Deputation with DRI, New Delhi



. . : b H . o . ST . : . ’ .
o~ ) o - . ’_gb_. - ,v . .‘l e . . . - .’. ‘ . . ‘A ] . o ) . ' . . .
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!

';‘:' B ‘:""%p'\‘{"‘b!../: 3 . . ..' . l el ) ',.. B S ’_-—’:i . ..: : : ! .. . e : DU L
. : o1 [ T 02 j : : 5. 03-. f. 1..04- ] 05 06 [ .07 s .08

. [/59. | Ashit Chakiaborty,BSc + 7. 020157 .| .28.0983 [..13.0587 | 280983 | DR

60. | Binayak Bhattacharjee, BSc — | 18.0658 .| 03.0083 .| 113.05.87 030983 | _ DR. |, — T

[761 | Ashish Adhikary, BSC_- - =~ | 28.0258 | 09.11.83 | [130587 | 091183 DR _ |

" —[62.| BEwenduDey,MSc | .~ | 260956 | 03.083 | 130587 | 031083 | DR~

A7 63. | TarunCh.Mahanta. | [ 010958 |.".07.10.83 I30587 | 071083 | DR - e

. ~..[v64. | Subirbas, BSC(H) .~ . 010160 | 20.10.83 |-513:0587 | -2040.83. | DR .| On Deputation with DRI, Guwahati

~65. | Bikash Ch. Nath, B. S5, — |- 011258 | 190384 |7, 130587 | 190384 [ DR [ .. . 7. .

v66. | Nihar Ranjan DebRoy, B A~ i .17.10.58 1i:21.03.84 - "iaq.13’.05.87 - 2103.84 . DR | " vy
' i

B +| 67, | GuruPrasadDas, B.S¢, — | 150658 | 143183 |- /130587 | 141183 | DR | N TS
: /68, BhaskarKamshattacharjee BA - 010457 | 13.1083 |-13.0587 | 13.10.83 N T

" [7%9. | Pannakal Dutia, B.SelZi—— - | 011259 | 0310831 |5/130587 | 039083 | . DR | - i,
770._| Gopeswar Ch._Paul B — 120959 | 200784, |(13.0587 | 200784 | DR | = -

v71. | Ajit Mohan Paul, B.Sc —08.0959 | 211083 . | .13.0587 © 211083 | DR e in

TR "
[ V72__| Mohit Kanti.Dey. B. Com.-.L-- S 110158 | 09.09.83" |~ 13.0587 | 09.09.83 DR SRR

y ™ - "
~73. | Mahendra’'Dutta; B Scl -~ - -01.0257 | 070983 |:13.0587 | 07.0983. DR ' on’ Demftaﬂo }'

_ 1
|74, | Mirinal Kanti. Goswani,. AT ~ | 0200157 |7 234283 " | ~13.0587 | 234283.. . DR . |- rimr oo
775. | Sasanka Sexhar.Das, C)BCom-:.,, 21.02.53 24.0883 | 33.0587 | 240883 DR .. R

" [776.. | Md. Muhibur Rahman, B.S6. .~ | 01.1257-1""21°01:81 [[¥430587 | 160983 | DR [ *ooce o mo oo

EOTT. .Jagaaindu,uas,;B.Cpm ~ . -] :30.1257 7| ~09.09.83 | | $13:05.87 09.0983 | DR | .= - |- --%

- © [\78_ | Ganesh Ch. Deka, B. 5¢ 010158 | 260384 | 13.0587 26.0384 DR~ | [

| “79.” | Pijush Banenee; B.Cony- =<~ -~ . -~ — -] 010458 .| r,137(’)?184 1] 61 3.05.87. :| 13.01.84
-

-]

i [¥80. | Md.Hanif AlamBora, BIA .- ..~ | 25.01L57—| 071 "713,05.87 ;| ~07.10:83 .

e SwapnaturMabarta | | 01.10.60 2907 85 ’} :29.07.87 | -29.07.85

.~ | v82. | HarapadaRoy,B.Sc - . _~.‘,-..- - iamr—- ] .06.10.56 j‘f"2§9§ 84 1] 3290787 | 290383 :

- T [783.| Rabindra Kr. Borahr. | e | 01057 TI0912.83 | ~129007:87 | 091283 .|
f V84" | Nijit Kr. Nandi: B.‘Sc“,;.&w--_-” 5| .01:08.59 1709.42:83- | :29.07.87 - <09.12.83 -

| v85. " | DharaniBorah;B:A.. - = == i — ,,;}' i';” “ | 010157 | °19.42:83 " {[529.07:87 19.12.83

{786, | Md. Abdul Muneerm:B_SOILB -~~~ = | 010157 | 134283 -|--290787 | 131253

Prahlad Borborah, B.5¢ = - == .| . 01.03.58 .| .uA0A0.83::|729.07.87" 409083

ot

{55788 |-Rabindra Pathak.{S0). B-AT s - oot | 04.00.60” |° ‘TA-TT83 S2007.87 | . 141183

{[v89. | Narendra Ch=Talukdar, ST).B.A — = 02.07.51 | 06.0184 20.07 87| 06.0184 - D _
=90 Lokhendra Nath Sonowal, (sc:) B=Sc ,_:.,_,“ =301058 —=|=01-10.83=|—=20.07 87— -=01::1o:83:. L | L e

v/ 91=|-Jitendra Kr-Saikia;(S1):BA e ae— | ==01.12.54 __|.... 22, 19§%= =x29.07.80 | .. 22.: 2.12.83 . I o N R e
92~ | Balaram Pegu, (ST),B.Sc ~— - - . ~ 01.07.59 18.11:83 29.07.87 -18.11.83 DR |, o B

. . | 793 | Ratneswar Doley, (ST), B.S¢. ~ .~ = 01.02.56 29.11:83 | 290787 | 29.1183 - DR
"|Y94. [ Jogesh Sonowal, (ST), B.A N 01.0356 07.09.83 | 290787 07.0983 | DR.

©95 [JohnOscarMarak, (ST),B.A_ . | 010256 31.10.83 | 29.07.87 311083 DR




o - ~ |
01 - 02 03 04 05 ~06 07 08
~ ge. Priyoram Doley, (ST) - 01.01.57 07.12.83 | 23.07.87 31.10.83 " DR =
v27. | Bishnu Ram Beorg (ST), B A ] 23.03.57 .13.11.83 . 28.07.87 13.13183 - - DR -, -
v98. | Ms. Laichangiiani Sailo, (ST) 010155 |. 26.05.76 29.07.87 .| :20.05.83 DR - . 3
65, | Dambaro Bhoktiari, (ST), B.A :.01.09.59 - 07.10.83 '29.07.87 - 07.10.83 - DR RS
1750, | Paul Peter Kujur, (ST) -05.06.58 ©08.09.83 :29.07.87 .| -08.09.83 DR i
v%01..y Ajit Dednath, BA -31.01.58 | 07.09.84 29.07:87 | .07.09.84 DR - R
/402. | Rex Hungjo, (ST) - 01.06.51 | '11.06.84 29.07.87 | .11.06.84" DR A o s debal. -
v103. | RK: Darendrajn:Smgh BA -01:01'59 ~ | '*2203.84 | "29/07.87 | - 22.03.84 DR
v104. | Renabir Chakraborty, 8. Sc 240253 | :08.01.79 |- -05103.86 | 050384 . PR e
¥105. | Harctosh Kr. Das, B-A '16.05.60 1271084 | 29/07.87 | 27.10.84 . DR ST
V106. | Hareswar Goswami, B.SCILLB 01.09.58 28.09.84 29.07.87 28.0984 DR - -
- [VA07. | Sanjay Kr. Mazumder, | 311258 | 040585 | 29.07.87 04.05.85 ~ DR~ ’
v108. | DipankarDey, B.Com. - |  — _ . 27.0153. | 26.05.71: 02.02.81 05.03.84 - PR - .
v109. | Buddha Pratim Dutta, B.S¢. “ji 29.03.58 04.07.84 29.07.87 . 04.07.84 DR On Deputatmn \vith DR! Shillong
v110: | Rejrumer Debendra Singh, 8 -01.02.6C 20.03.84 29.07.87 20.03.84 - DR . .
Vi11 | Subir Dua Choudhury, BSc, - 021258 17.0584 29.07.87 17.05.84 DR~ On Deputationwrth NEPZ. NOIDA
. Y112, | Ms. Shibani Bha’ctachaqee P.U. - 01.09.55 28.07.76 13.03.86 14.03.84 PR -
Y113, | Reikumar Surchandra Singh, B.ac. " 01.02.60 14.03.84 28.07.87 '14.03.84 UR f'*
@y 114, | Ng Rustom Mon (57), MA & 01.03.57 | 09.0884 | 29.07.87 | 0908384 DR N
Pp115 ‘s.’uhgza'“hl..p Hungzo, (ST), VA ® -01.02.57 240484 | -29.07.87 - 24,0484 - DR On Deputation with N.C.B.imphal
A v118. . | Ms. Rita Rani Bhowmick, BA - 7:01.07.57. 31.07.76 ;| 13.03.86. '12.03.84 PR LT e e
" |v417. | Sivaji Chanda B.Sc- " 23.06.60 27.04.84 - | . 29.07.87 27.0484 DR L L
v118. | Abhiiit Dey (No.I)BSc.(Hy -~ . - 01.02.61 "12.06.84 29.07.87 | 12.06.84 DR | -
v119. | Ratrzngshu Chakraborty BSc.ULB. - 24.1261 10.04.84 .28.07.87 | 10.04384 DR :
v320. | Ms. Champa Shome, BA T - 03.0951 " | 26.07:76 19.03.86 19.03.84 PR '
--|v124. - Phanighar Kakoti, - 01.1258 | 26.04.84 | 29.07.87 26.04.84 DR ‘ ' z
vA22. | Gobindo Nath Kahta BSc (ExS) ~01.12.50. 240984 | 29.07.87 '24:09.84 DR B o
v4Z23. | Jatindra Mohon Bora, B.Sc. 01.08.60 ! 01.05.84 29.07.87 - 01.05.84 DR~ _ !
vizd. | Ms i Patricia Laloo, (ST) PU "09.07.56."| 2207.76 19.03.86 07.03.84 PR AT g
VIZB TashimBoy: - . 21.07.60 | 280584 | 29.07.87 28.05.84 DR -
(126, ! Fallav Lochan Saikia, B.Sc. 03.01.60 231184 - | 29.07.87 | 231184 DR 7
' - (7127 “Nirmal Kr-Das, (SC); B.Com. { 01.0557 | '11.0684 | .2907.87 | 23.05.84 DR o s oo G
' ‘eé | 128 | Chakrendu Baruah, B.Sc. - 01.0253 |. 030879 "] 07.0686 | 090684 PR - o e T e
r TR | 129. | Pranab Kr. Phukan, B.Com. (Hon) . 01.0259 | 30.04.85 29.07.87.. | 30.04.84 DR ‘
}47 130.- | Pankgj Kr. Bhattacharjee, BCom (H) 01.12569" |" 26.08.81 ‘| 29.07.87 25.01.84 DR
A31. I Sanjeev Kr.Chakraborty, BA | 15.0860 | 17.0484 | 29.07.87. 17.04.84 DR Rt AT s B
Al Ocats' 132, | Md. Ali Mazar Bhuiyan, BA - i 0 11.0252 00 13.03.74 17.06.86 29.11.84 - PR _On Deputation with CS.1Airport: -~
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' Jubjett [ RS Prometion, Wanzfer and posting in the grade of Supdt Gr'9' - order regarding,
AT - |

~

PROMOTION
fiowing inspectars of Cential Excion 2nd Customs a:e Neraly premaeted to the grade of
Supee L Gioup '8 in the scale of pay of Rs, $400-200-10,500/ with slfoct from the date

DNy pstcae charge of \h»' higher post el Uiglr places of postings with nmediels elfect apd until
‘ytlher ondnrs

it T Hamo
o A T PTG T

20 TTTTan i Singha " v
i L Panng l')lSlngha T

.1. A ‘\'!‘,. L\' l"'.. T T e
ST T I AmU K Memcha Bevi T T T
S | Debashish Madlimder ™
','7—*\::‘)H?hﬁﬁé’nﬁ‘ﬁéohp(ﬂ)V /-

2. St Hilda Mary %)tn"m(b]) / : e
) Aol TAWaND ST
i Supt Mishia T
“117 T Sywed Valfigue Hussain T
17 Ohani [tam Das

A3 Pabia KT T

34 ..\ Jasabanla Magumdar o

"if‘)._:: Teafeuiar ialia” T e / N .
i85, Cils, DebajyotiSinha ™™ ’ (\ \ \
17, Ganesh Ch Sharma ‘
38, | TeEsep e ~ g A€ ! ¢ &
15, " | Hom Frasad Shairiah ™"~ A on
- ol U | S — ' g\
3T Tiidip Ch Hoy =~ =7 ' 'Cﬁ . G -
27 Rahul §infa UJ\ \
tf—t:__ Ir_ﬁﬁaﬁr"'l"l%'fhé}iw"m""““_» i / D) V\’
4] Sagar Ki Dula R 5
25 Dwigendia Mohan Das 9 N lj\
28 Nikendra Singha ' 1 0
27 77| aziruddin ) C[)e
P ‘:ucsipm Outa T {

l“

J : 1,
3. Pcarun‘a'Kl Taye, (‘wll ./
i "“‘l’n»augchmno (5T

37T Tushar anti Sen

1— THiharesh Nandi, (60) 5 - o e . o
35 Lain IKiehs, (51 7 -.,
3 S"Hdilong, (31) 7

Dilipr e Gogoi
‘ Bibnolr BRusan Boran
397 I Shyamal Ve, Guda
T

0. TIAShORTRY Thaiatoriy” " = ’
T R gen BT
g C R R T
43 Priani Bhusan Hay Croudhury ™

41 Tinak i Ueh™™ '*Fm:‘" o
fiasiizb Eha(nc haueﬁ -

ELs Imramn Gnm [ -
47 -
2.
.
S o

[

ddvocate.
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el DUNER=HLLG

i Olip K Chettii 77—~

Parag Ki. Baruah
Asl'niLChakrabé]fy—“ R

Binayak Braltachaee™

Ashlsh Kdlnk'ar/ ; oo
Biu "”’”',‘E 007 (SO A -
Subir Das

Blkash Ch. Natli -

L GRGhat Taid U o ™

thvsin Fl 441| 4 hnhnrﬂ/

Pannalal Dutta -

Gopeswar Ch. Paul

Ajit Mohan Paul

pMohit Katiti Dey

hahendra Dutla

s

ntinal Kanti Goswami

Sasanka Sekhar Das. [BC1V/-

Md. Muhibur Ralwnan

Jagadindu'Das

Ganesh oh. Deka

Pijush Bansijeo

M. Henif Alarn Bora

Sarapnatur Mahania

{{arzpada floy

Nabindia Wi, Barsh

Hiiit K. Nandi

Dharant Berah

td AbdUTMunzem

Prahlad Borkwrah

“Kabindra Pathak(SCY / 4

, Harendra CN. Talukdar, 81771
- \ 149, Lokhendia Nath %owowzl.(SC)/ '
CTUEO U Titendra Kr, Saikia, (91) /
K l Balaram Pegu, (Sr) 4
wET GiReswal Doley, /:“ o
‘ oot ) S \.nal \\a\r ‘/_--~~-
John Dscar Marak, (51) W
Bishnu Ram Boro, (81) :{__/
ts. Lalchangiiani Saio(ST) 7, = |
57, Dambare-Bhokiiar: (S1) 7
: 83, Paut Peter Kuur, (ST) /
b 58, | At Debath 2
b0 TRexHangiosn ./ 1
P bed. RK Darendiajit Singh
i ) Ranabli Chakisboity
S N Harotosh Kr. Das
ED Hareswar Goswami i
) Sanjay Ki. Mazumder
_ES_G' Utpankai Day T __"ﬂ
97 Buddha PralimOutla " "~
945 Rajkurnar Debendra Smgh
o gt Subi Dutta Chioudhury
e ‘ }‘oo Ms‘Shitzar'ﬁ'Bl\aLtaéTlal‘jf{g_ _
101 Rajkumart Surchandra Singh
s 102 Ms. Rita Rani Bhewmick
y 103 | SivajiChanda N
: “i04 | Aot Dsy (No.ly
. 1056 Ratnangshu Chakraborty ) 4
: 108 Ms.Champa Shome L
I"i?fr' Ph;.r\l'.‘.h;f')‘/dﬂ,fi .
g Gobirido Tiath vl
103 [ Tatinard Mornan Bora 7
o . {110 |'Ms K Patricia Laloo, (ST) /
L L_:l.L Ashim Roy i
\ ' (142 Pallav Lochan Saikia L

VA

i

| Nitmal Kr. Das, (86 ./

-2-

L

T0: A3SEECE0ER

PR:E0S




FROM: CCNERSHLLG @364-225007 TO: B3SE2Ra0s

268 PAGE: 03

v L - e 97
1T LR SR R e L
115 Dipen Ch. Bania 5T)

S Pt AT LSS R
116 Hshitendu Kr. 1o yigxar, (ST

L T AL —
117 UL Mate Gany .+ BT~ 7
TiB | Calkhonsh Shri, 33777 —

119 | Kaimdal, 51) A .
W"“J’E}E}Tﬂ?ﬁ'ﬁﬁﬁm‘soﬁf T
121 iavinkng, (6T) T
1252 1 Gauliin Ch Tendal, (8T

173 SUingsing Hlcrgoet (517 v . _ .
EPH 'Benu Ranjan Sutiadnar, (5C) i :

125 1 R Valenting Basaiawmot, (515
= Swapan Das, (SC)y 7
77 The Zating Khan $hadap, (5T) /

E::‘S  [Tapan W Rakara (50) .V
129 | Tapan Ch. Gayan, (3C),/ T
| 230 ‘Anthony Polthmilong, (5TY N —
! , 13T R Pman 181
“ 137 | Hilnrng_%umatfari, 57 7 )
33 Ma. Ladya Dulia, [§T) . No
134 Premananda Saikla, (31) é ] (ﬂ /l/r
-3 [HRDagSe)_ T T z
136 |'Tyolish Ch Das(8¢) 7.7 0\3 M
137 B.B.Kamakar {SC) ;- ) C . ?(/\ HS
138 | Gautam Daa (5C) .~ s 470
139 [ Sribash Ohar (SC) 7 (CU \
I [ TRHWai {0 o = RS
141 S. KRy (8C) ./~ . ..D' e L o
y 162 M CChoudhi (st 17 K
! 143 N.CSutiadhar(SC) 7
. 143 G.H.Haki (5C) ,

145 GolapCh. Das (SC) 7

8 H.Ceka(ST) |~
147 S RKundu{§C) | 7 p
148 M3 Kiranmopao Das (8C) N
E@:_G’.Wdﬁléﬁ)‘\’ &

> ——)

The senizrity of the officers will b fixed in the ordg! shown above.

The oflicers pomaad vigr this order aTm"r#:mby asked o exsreisy options within one month fiom

the date Ol preamtion as to whather thair imtial Fay ebould be fiked In the higher pest on the hasis of

"y FR22{iXa) (1) elragntway witiow, any fuithe 1eview on acerual of incremert in the

: lower past or their pay on promation shauld Ve fined initizlly in the manner as provided under FR272
{a) (i) which may be tafined under tha provisions of FR 22(1) {a) (1) on the date of accrual of noxt
increment in the sale of pay of lowar rost. Optien onco exercised shall ba final,

pay scale of the

In the event of refusal of promation they would ba debarred fi

om prameion for & perivd of
one yeat

PART ~ 1If TRANSFER AND POSYING

O pranvAion the abom memionzd officors are 1etained in thelr present places of
poslings. The e s o',

292 ¢fficers in the grade of Buporintondent will be dechind at a loter
dats, .
! UQIE:
1 In the oy -

Ao Al reversion of any officai(s) v Central Excise  Comimisslondrate, -~
!

1 Shillong, who is{ai. on deputation, the junior most officer {¢) in the above promotion
ordar will be revertes 5 Inspector,

&y/-

(Z.TOCHHAWNG)
COMMISSIONER
CENTRAL EXCISE

SHILLANG,
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Dated:

Wi
Copy forwarded for infennation & FCeasary action o 'l. 3 SE? [

“

1, Tm; Joirt Seeretzry (Aderin), Central Boad of txelem & Cunty
002.7his has reference to the Ministry's lettor dated 23
60012/23/2002/a¢ 8). .
The Chief Commtissionar (EX) tvend Read, Custorne
Houso, Calewia - 700 001 This haa rofsicnce (o the Minietiy's lelter dated 239 Serx,,
2002 issued undar F.Ho.A-ﬁOO12/23/200’2/!«({.!!(8).
3. The Commissicinet of Custons NER, Shitleng
¢. The Additional Director Gene:al, Directorats Goneral of Re
. Bhawan,{7v Floer), 1P, Estals, Naw Delhj - 110 0
Pa officers ara onckosag |

ne, North Block, New Dalhi 110
"¢ Sept.2002 lsavod under F.No A

)

. Cerizal Fxcigs & Customs, 1572, 8

venuve Inelligence, ‘D' Blook, 1.P.
02. Copies meant for tha concorned

5. The Catamissioner (Fppealy), Cuslonm & Ceiyal Exeien, Guwahati,

6. The Additonal Comintsslonar {Teeh.), Central Exsive Hyra. Offico, Shillony,
. 7. Thz!) Additional Director ,Direetorata Genaral of Autit Room No-172, 407, C.R.Buitding
o JPEsiats Hew Datni,

4. The Deputy Dovelopmoent Comminsioner Noida Expert Procesaln
Phese-Il,Noiga- 201 205, Cepy meart {or the concarned officer iz
1
© 9. The Regoral Dire:
795001 . -
10. The Ceguty Director, DRI fegioral Unit, Shillong Ozk Hall, Oaklard, Shillong - 793 001.,
Copies maant for the concarred officers is enckwed R

g Zone Noida Dadll Road,
oncloded,

o, Nar'co.(:f—s Contiof Bureau, Imphal Revgioml Unit; Paona Basar, Imphal..

L 11. The Dy./Asstt Commissionar of Central Exciae/Custona
‘ et for the cancerned afficer is anciosad, .
32.The CAQ/RAQ, Central Exciss & Customs. Hars. Office, Shiflong, .
"13.The S.1.0. ORI Irelligence Cell, Silchar Notmal School Read. (Adjacent to Chekraborty
Medical Centre) Tarapors, Silchar,
14. Shii/Smt. for compliance.
15, Accounts | & II/ET T & 11/ Confdl. Br./ClU-cum-YIG Br. Of Hqrs. Offica, Shiltang.
16: The General Secretary, Gr, 8 /'C Executive Officers’ Asseciation, Customs & Cantral Excigs,
Shilic g,
17. Guaid Flie.

.Divisicn. The copy

-

ADDITIONAL COMMISSIONER (P&V)
CENTRAL EXCISE & CUSTOMS
GHILLONG.

pergsed

e

MWC@:&



"DatedgﬁQQJimapur

The Additional Commissioner (p &v )
Customs and Central Excise Shillong,
( Through PKOp@r channel )

'Respected Sir,

subject:w R@preqentation against Ader @ Remarkg
by the Reviewing O,s.fic:er5 contained in
the Confidential Report 1.4,2000 to
31,3 »<001, . A REMINDER,

with du@ resp@ct and humble submission, with

-~ PRREXY 3‘55.—--7

¥

reference to the above representation dated,17,08,01, I beg to draw -

your kind attention to the following facts, that:
K i) more than 1 (one) year has lapsed but the

outcome of the repr@sentation is not yet known to me,It isg toc long

a time for a humble staff like me to wait for-a decision that is
deeply related to my service interest i,e, my carpeer

11} Justice del&yed is Justcice danx@ﬂqﬂy appraehens

L0y el N

*on of the malafide intention of spolling my.service car#
Revieﬂing Officer as - already expregsed in Para .9 of the referred
3reDrcsen%afion dated, 17.85 2001 is oc*ng to e avtomatically matep-
-lalizeq if the decision on'the said Fepresentation is delaved
further by the department and 'Y shall suffer

not yet aecided It is a groma injustice
'citizen°~ '

for an action that ig

to me ag wall asg o any

U Under yh@'Above circumstanceg, I humbly beg to
You?‘kindself to consider my representation dated, 17:.8,2001 ang
therebyo to rescue me from- the anxiety of uncert

ajnlty@ of my
service oar;eer &t present, ‘

Enclosur«s 1 (one) copy of repres@ntation
- dated,17, 8,01,

1

Your'®s f«ithfu]lv
The 2ndg Sept 2002,

{ NGoRry Ruomvw MOW Y

EfAﬁs INSPECTOR |
s

ANTI-SMUGGLING UNIT
Juoce - CUSTOMS DIVISION: :DIMADUR
\ NAGALAND ,

feer by the

A



